CENTRAL ADMINISTRATIVE TR RUNA!
PRINCIPAL BENCH, NEW DELH]

OA NO. 351/2001
OA NO. 353/2001
OA NO. 354/2001

~ o~

This the 31st day of July, 2002

HON'BLE SH. kuinip SINGH, MEMBER (J)

OA NO. 351/2001

Ram Avtar

S/0 Shri Ram Swarup
R/6 Village Bamnoli
P.O. Bhula Siras
New Delthi-110 a5

S v i

-Applicant.
OA _NO. 1353/2001 ’ N

870 Shri Vivek Sharma
R/0 Sk 55/0
Singalpur
Shalimar Bagh
Ll Delhi~110 052,

{

!

i

|

! Bidhan Sharms
|

|

-..Applicant
OA_NO. 354/2001

Dina Bandhu Burman

S/0 Shri Dodkangal Burman

R/0o SF 55/0

Singalpur

Shalimar- Kagh ,

Delhi-110 052, ’ ... Applicant

(By Advocate: Sh. V.Shekhar praxy tar
Sh. S.Ganesh)

Versus

—

Union of India

Throngh Seacretary .

Ministry of Information and Broadcasting
Shastri Bhawan

New Delhi.

X

Director General
All India Radio
Akathani Bhawan
Parliament Street
New Delhi-110001.

3. Office of the Chief kngineer (North Zone)
Akashwani and Noordarshan
Shajahan Road,
New Delhi-110 011,

4. Neputy Director (Hngineering)
Al) India Radio and Doordarshan
D=6, Dodown

&6, Probin Road (Ma)] Rnad)

New Delhi-110 054,
%9\//




Central Advieery Board

5.
1
< Through jtg Memher Seeretary

\

4th Floar, Shram Shakt j Bhawan
Raftj Marg
New !)elhi-—l!()()”1.

6. lLabhour Commissioner
Minietry of labour
Shram Shakt Bhawan
Raft iy Marg
New Delthi-119 001,

7. M/s. G.T.Rnadwaye (l.ahour Contractor)
CW-567, Sanjay Gandhi Fransport Nagar,
l)e!hi—?]!)(MZ. .

(By Advaorcate. Sh. M_K.Hhardwaj proxy for
Sh. A.K.Hhardwaj in OA-351/2001

Sh. Rajeev Bansga) proxy for
Sh. B.K. Aggarwal in 0A-353/2001 and 354/2001)

ORDER (ORAL)

Applicant in al) these OAg haveva common grievapee and
they have filed an independent hetitian seeking the relief far
Appropriate directian to the respondenta to regularise  the
Services of the applieant-whn ftulfil ayg the requiremente faor

being fngagzed amg 3 direct regular employee in A}) India Radijp

and Deordarshan.

2. Reepondente have taken a pre}iminary objection that the 04
s  not amenahble g the juriedietioh 0t the Trihunal A8 in the

matter o Stee) Authority of India, Hon'hile Supreme Court hasg

clearty ruled that for abolition ot eentraet lahnurer, the

workman ¢annot invake the juriedintion 0t the Hon'bhle Tribuna

and  far redressal of hig grievanee, the Workman shouid

approarch the Industria) Adjudicator.

3. ! have heard the learned counsel top the barties ang

gane through the record.
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4. The abjection taken hy the respondents ig opposed on  the

<
Judgement ¢ the Hon'’'hle Supreme Court in Stee) Authority nf

India vyg. National Union Water Frant Workera 2001 (7) J1 268

wherein

Contrant lahour abalition - Sacope of Sectian 10
ot ClLRA Act, 1970 - Whether there ig express gr
Implied pravision fop auvtomatico absorption of
contract  labouyrp UPON issue of g notification
prohihiting Appointment of contrant labour,
Held, there 'S no auch reqnirement, Principal
employer pannnt be  requirea te  absorb the
contract labour working in the concerned
estakhlishment . Role of\ the adjudicator where a
matter g brought befare him Upon  issue of
prohihitian netification out)ined. Decision in
Air India’s case [JT 194¢ (11) 8¢ 109) directing
abhsorption ot contrart lahour bProspectijve
averriuled.

5. In view of the taw 1aig down by the Hon'nhile Supreme Court
thig Trihhnal has nqo Jurisdiction. The 0OA hag to  he

dismigged. However, Applicant ja at_]iberty Yo approach the

Apprpriate farum.

{ KltHHP SI(NGH )
Member (1)
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